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2. There was an interim order on 12.4.1583
directing the respondents to consider the applicant
for any ground floor accommodation in the nearby
locality and till the date of  hearing the
allotment of existing ground floor accommodation
no.l141/A, Basant Lans, Paharganj was directed to be
kept in abeyance.,

3. - The appliicant is & Matron Grade-II in
Northern Railway Central Hospital, New Delhi and
reside in Type-I1II Quarter No.207/D-2, 4th floor,
Panchakuian Road, New Delhi. In her application in
1389 she submitted that she has been suffering from
eye disease and pituitary tumor. She ¢laimed to have
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5, T have carefully considered the submissions
made by the rival counsel. This Tribunal cannot sit
as an appellate court over ‘ the decision of the
Housing Committee consisting of six members. It is
true the applicant wanted & specific quarter 1in the
ground floor. That was refused, and 1n Wy View
rightly refusesd. At the same time the respondents
should not be hyper-technical in ignoring the
applicant’s claim. A massive medical evidence
enclosed to the ©OA has not been controverted, it
shows that she has persistent medical p“ﬂblems and on
that count she wants a ground floor accommodation,
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regquest for a change on a genuine medical ground.

T Under the circumstances, I direct that the

applicant - shall make a fresh re@ﬁest along with all

the medical evidence to the Housing Allotment

Committes within a period of three weeks from the
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